
PART II OF THE

SCHEDULE

1. DEFINITIONS

Actual Ylold (AY) means yield per unil of the Crop calculated on lhe basis of

requisile number of Crop CLrtting Experiments in lhe insured season, for

Delined Area lhal corresponds with lhe Policy Period.

Bank means a bank licensed under Banking Regulation Acl, 1949 and

permitled by lhe Reserve Bank ot lndia to carry on banking business in lndia.

Company means The New lndia Assurance Company Limited.

C.op Coverod means the variety of seed and/ or plants lhe lnsured cultivates,

as described in lhe Schec,ule to this Policy end eligible for cover under the

applicable Stale or Central Operational Guidelines

Crop Cutting Exporinrents means lhe crop experiments lhal are lnderlaken

for determining lhe percentage Gcovery in the form of dry orains or the

marketable form of lhe produce. These experiments comprise of (a)

identifcalion and markang of expenmental plols of a specifred size and shape

in a selected field on lhe principle of random sampling, (ii) lhreshing the

'uce and (iii) recording of lhe harvested produce.

hr ned Aroa means the speolied area of cultivalion for the Crop notilied by

lhe Governmenl under the Policy.

Financial lnstltution shall have the same meaning assigned to the tem under
section 45 I of the ReseNe Bank of lndia Act, 1934 and shall include a Non_

Banking Financaal Company as defined under seclion 45 I of the Reserve Eank
ol lndia Acl. 1934.

lnsured means person(s)/ entity (ies) whose name(s) specilically appears as

such in Schedule lo this Policy. All farmers (loanee or non loanee) including
sharecroppers and lenant farmers growing lhe notified crops in lhe nolilied
areas are eligible for coverage

lnsuEnce Unit or Nolifled Unit o. Notifiod lnsurance Unit means the
specilied area of cultivation for lhe Crop notifred by the Govemmenl under lhe
Policy.

Level of lndemnlty means the percentage of indemnity as specifed in the
Schedule to this Policy which is considered while arriving al the Sum lnsured

under the Policy.

ilinimum Support Price means the minimum price lixed by lhe Govemment
of lndia or the Stale Govemmenl lor purchase of Notified Crop. This price is

fixed by the Governmenl to provide protection to agricultural producers against

any sharp drops in prices.

Notified Aroa or lnsu6d A,ea means the area under cultivalion which is
'ered under the Policl and which is specifically mentaoned in lhe Schedule

l.lotifiod Crop is the Crop which is selected tor the insured season in lhe
Delined Area as selecled by the Govemment authority for the crop insurance
wilh lhe consent of the Company and which is specifically menlioned in lhe
Schedule to lhe Policy

Oporational Guidolines shall mean and include the operational guidelines

issued by Governmenl of lndia and where separalely notifred by a State

Government, the operalional guidelines issued by lhe Stale.

Policy Perlod shall mean the period commencing from lhe Policy Start Dale
and time and ending on Policy End Date and time as specifically appea ng in
the Schedule to lhrs Policy.

Policy includes the Policy booklel, the Schedule, any extension and applicable

endorsements lnder the Policy. The Policy contains details of the extenl of
cover available to the lnsured, lhe exclusaons under the cover and lhe terms

and conditions ofthe issue of the Policy.

Policy Holdor means lhe person(s) or the entily named in the Schedule lo this
Policy who execuled the Policy and is (are) responsible for payment of
premium(s).

Schedule means the schedule, and any annexure to il, altached to and
Iorming part of this Polcy.

2. SCOPE OF COVER

The Scope of Cover shall be as delined in the Operational Guidelines of

Pradhan Mantri Fasal Bima Yoiana (PMFBY) and any moditications in lhe
same shall be applicable.

Sedion l- Prevented / Failed Sowing and Paevented Planling / Germmation

Claims

The Company hereby agrees, subjecl to the terms, condilions and exclusrons

contained herein and in the Operational Guidelines, or olherwise expressed

herein, to compensale lhe lnsured in case of widespread incidence of eligible

risks (deficit rainfall or adverse seasonal condilions) affecting crops in more

lha 75yo of atea sown in a notified unit at early stage leading to total loss of
crop orthe insured being not in a posilion to either sow or transplanl the crop

State Govemment would declare a Notilied lnsurance Unit as having suffered
Prevenled or Failed Sowing / Planting conditions with approximate areas rn

percentage of the unit.

The cover under the Policy, lor the lnsured, shall lerminale in the evenl of claim

in respecl ol lhe insured becoming admissible and the same being accepted by

the Company under this seclion ln consequence lhereol no benefil shall bc

payable under lhe Policy thereafter

Section ll - Standing Crop

The Company hereby agrees, subiecl lo the lerms, conditions and excfusions

contained herein and in the Operational Guidelines, o. otherwise expressed

herein, lo compensate the lnsured for Shortfall in Yield as slated an the Polcy

resulting from non' preventable risks, viz. Drought, Dry spells, Ilood

lnundation, Pests and Diseases, Landslides, Natural Fire and Lightening,

Storm, Hailstorm, Cyclone, lyphoon, Tempest, Hurricane and Tornado, if such

deviation is as slaled in coverage and within lhe lnsuaed Area and Policy

Period, subjecl to lhe maximum Sum lnsured specmed in lhe Schedule to this

Policy in the manner specified
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POLICY DOCUMENT
PRADHAN MANTRI FASAL BIMA YOJANA (PMFBYI

Schsme means "Pradhan Mantri Fasal Bima Yojana (PMFBY)". including any

modifications lhereto, thal has been approved and launched by Government ol
lndia.

State Lsvel Coordinatlon Committoo on Crop lnBurance {SLCCCI) means

lhe enlity mandaled by the respeclive State Govemmenl to oversee Ihe
implementalion of PMFBY.

Sum lnsu.sd means the amounl as stated in lhe Schedule to this Policy which

shall represent the Company's maximum liabilily for any and all claims lncurred

lor a un of the lnsured Area. under the Policy.

Total Sum lnsured means the amounl as stated in lhe Schedule to this Policy

which shall represent the Company's maximum liability for any and all clarms
incuned under lhe Policy.

Terrodsm means an ad, including but not limited to lhe use of force or

violence and / or lhe lhreal thereof, of any person or group(s) of persons

whether acling alone or on behalf of or in connedion with any organizalion(s)

or govemrhent(s), commitled fol political, religious, ideological or similar

purpose including the inlenlion to influence any govemmenl andlor to put the

public, or any section of the public in fear.

Thelt means the acl of stealing, specifcally, the felonious laking and removing

of property, with inlenl lo deprive the righlful owner of the same and includes

larceny.

Thr6hold Yield means per unit expecled yield for a Crop cultivated on thc
Defined Area. lt is calculaled as

Threshold Yaeld = Average of historic yield tor the number of years prescribed

in the prevailing scheme guidelines ' Level of lndemnity

Calamity year(s) declared by concemed Govemmenucompelent autho(ty
mandated by the Govemmenl would be excluded while calculating Threshold

Yield.
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Secuon lll- Po6t-He.v93l Lo3sos

The Company hereby agrees, subject to the terms, conditions and exdusions
herein contained herein and in the Operational Guidelines, or otherwise

expressed herein, to compensate the lnsured on individual plot basis post

assessment of yield loss, subjecl lo the maximum Sum lnsured specitied in lhe

Schedule to this Policy in lhe manner specifed, in clse of o@urence of

cyclone, cyclonic rains and unseasonal rains throughout the counlry resulting

in damage lo harvested cIop lying in the freld in'cul and spread'condition up to

maximum penod of two weeks (14 days) from haNesling for sole puQose of

drying

lf lhe affected area under a notilled crop is more than 25olo of lhe total insurecl

area an a notified insuranc€ unil, the insured (who has taken insurance for lhe

nolilled crop, which has been damaged, and inlomed aboul occurence of

calamity in the fam within the stipulated lime) in the nolified insurance unil

would be deemed to have suffered poslharvest loss and would be eligible for

compensation.

Ssction lV - Loctlized Calamitio3

The Company hereby agrees, subjecl to the tems, conditions and exclusions

conlained herein and in the Operational Guidelines, or otheMise expressed

herean, lo compensate the lnsured at individual farm level due to crop losses

due lo occurrence of localized perils/ calamities viz. Landslide, Hailslorm and

inundation affecting parl of a notifed unit or a plol. subjed to lhe maximum

Sum lnsured specified in the Schedule to this Policy in the manner specified.

lf the affected area under a nolifed crop is more than 25% of the tolal insured

area in a notified insurance unit, the insured (who has taken insurance for the
. 'fied crop, which has been damaged. and infomed about occunence of

\,,nity in the farm wilhin the stipulated time) in the notified insurance unil

would be deemed to have suffered localized loss and would be eligible for

Compensation

3. EXCLUSTONS

The Company shall not be liable to make any payment under this policy in

connection with or in respect of any etpenses whalsoever incurred by any

insured in conneclion with or in respect of any losses to crop caused by or
resulting from war and nuclear risks, malicious damage and other preventable

risks

The Company shall not be liable to make any paymenl under this policy with or

with respect to any expenses incuned by any insured in connection wilh or in

respecl of any loss, howsoever caused, other than on accounl of losses lo crop

within a specific geographical location and specilied lime period as

enumerated in the Operational Guidelines, even if such loss resulls in
diminished agricultural output or yield.

4. BASIS OF SU] INSUREO / COVERAGE LIIIIT

Sum lnsured per unil tor bolh loanee and non-loanee farmers will be same and

equal to tf€ Scale of Finance as decided by the Oislrid Level Technical

Committee, and would be pre-declared by SLCCCI and notifed No other

\ ulalron of Scale ol Frnance will be appftcable Sum lnsured lor each

Vured rs equal lo lhe Scale ol finance per un[ multiphed by area ol lhe

notrlied crop proposed by the insured for insurance. Sum ansured for irigated

and un-irrigated areas may be separate.

5. BASTS OF ASSESSiTENT OF CLAIi S

The Basis of Assessment of Claims shall be as defined in the Operational
Guidelines of Pradhan Mantri Fasal Bima Yojana (PMFBY) and any

modifications in the same shall be applicable.

5.'l wido sprEad Calamities (bassd on soa3on{nd yiold)

lf 'Actual Yield' (AY) per unit of insured crop for the insurance unil

(calculated on basis of requisite number of CCES) in insured season,

falls short of specified Threshold Yield' (TY), all insured famers
growing thal crop in the defrned area arc deemed lo have suffercd

shortfall in yield of similar magnitude. Individual assessment of the

field ofthe lnsured (s) would nol be required under such claims.

5.2 Claims du6 to ld.soason Adverrlty

The Company hereby agrees, subjecl lo the lerms, conditions

and exdusions conhined herein and in lhe operalronal Guidelioes,

or olherwise expressed herein, to provide immediale compensalion to

the insuaed in case of adverse seasonal condations during the crop

season viz. f,oods, prolonged dry spells, severe droughl etc wherein

expeded yield dudng lhe season is likely lo be less than 50% of
Threshold yield.

This provision is invoked by the State Govemmenl through damage
nolificetion based on the prory lndicators. The provision could be

invoked for a specific crop or group of crops in Nolifed lnsurance lJn(,
depending on fum[menl of laid down condilions an Operational

Guidelines.

lnsuran@ company may deode lhe quanlum of likely losses and the

amount ot payment based on the joint survey of lnsurance Company

and Slate Govemmenl officials.

5.3 Provontod / Failod Sowlng and PrEvented Pl.ntlng / Germination
Clalms

Nolifed lnsurance Units tflill be eligible fo. "Prevented Sowng/
Planting' pay-out only if more than 75% of Crop Sown Area for nolafied

cIop remained unsown due to occunence of defcil rainfall or adverse

seasonalconditions.

Slate Govemment would declare a Notifed lnsurance Unit as having

suffered Prevented or Failed Sowing / Planting conditions with

approximate areas in percentage ofthe unit.

5.4 Po3t-HarvestLoasos

lf lhe afiected area under a notified crop is more lhan 25% of the total

insurcd area in e notified insuran@ unit, lhe insured (who has taken

inguranc, for the nolilied crop, which has been damaged and

informed about occurrence of calamily in the farm wilhin the stipulated

lime) in the notified insurance unil would be deemed to have suffered

poslharvesl loss and would be eligible for compensation

Percentage of loss would be arrived at by requisite percentage of
samDle survey (as decided the Joint Committee) of affeded area by

the insurance company.

5.5 Localiz6d Risks

lf the affected area under a nolilied crop is more than 25% of the total

insured area in a notified insurance unit, the insured (who has taken

insuranc,e for lhe notilied crcp, which has been damaged, and

intomed about occurence of calamity in lhe fam within the stipulated

time) in the notifed insurance unit would be deemed lo have suflered

localized loss aM would be eligible for compensation.

Percentage of loss worlld be anived at by requisile percentage of
sample survey (as decided the Joint Committee) of affecled area by

the insurance company.

5. CLAI]{ PROCEDURE

The Claim Procedure and loss assessment shall be as per lhe terms and

conditions defned in the Operalional Guidelines of Pradhan Mantri Fasal Bima

Yojana (PMFBY) and any modifications in the same shall be applicable.

6,1 Wido Spread Calamitlos (bas6d on season-end yield)

ll 'Aclual Yield' (AY) per unit of insured croP for the insurance unit

(calculated on basis of requisile number of CCES) in insured season.

falls short of specified Threshold Yield (TY). all rnsured larmers

grovring lhat crop in the delined area are deemed lo have sufiered

shortfall in yield of similar magnitude. lndividual assessmenl of the field

of the lnsured (s) would not be required under such claims

6.2 Claims due to ]{ldsea3on adv6rsity

Only those insured would be eligible for financial support under thls

cover who have paid the premium / lhe premium has been debited

trom their account before the damage notafcation by the slale

governmenl invoking this provision for compensalion.

I\raximum amount payable would be 25olo of the likely claims, sub,ecl

to adiustment against final claims. If adversily occurs within 15 days

before lhe normalharvest time, this provision will nol be invoked.

6.3 Prevonted / Failed Sowlng and Prevented Planling / Geminalion
ClaimB

The Lump sum payout under this coverwould be limited to 25% of
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6.4

6.5

the sum insured specjfied in lhe Schedule to this Policy in the manner

specified.

lnsurance Cover would lerminate for lhe affeded crop in a Notifred

lnsuran@ Unil once a claim under this section is invoked and lhe

Affecled lnsurance Unit / Crop would nol be eligible for area yield

based claim calculated at the end of the season.

Poat.Harvest Losaes

lntimation by the lnsured is to be done wilhin 48 hours eather direclly to

lhe insurance company, concemed bank, loc3l agriculture department

governmenudistricl officials or through toll free number (Centralized

dedicaled Toll Free Number for claim intimatior, intimalions can be

redirected to respective lnsurance Companies through baclend) to the

insurance company. First mode of intimation will be cenlralized Toll

Free Number. ln absence of such a facility, lhe report can be given to

banks or Government officials and the same would be forwarded/

intimated to the insuran@ company immediately. The banks would

veri! the insured details lake crop insured, sum insured, prcmium

debited and date of debit before sending the same lo insurance

company.

Duly filled Claim form along with all relevant documents is requisile for

paymenl of claims. Local nev{spaper cutting and any other available

evidence to substantiate occurence of loss event and severity of the

loss, if any is also required.

ll the claim on area approach (based on Actual Yield data) is more

than the claims of the Posl_HaNest losses, the difference in claims will

be payable to the aflected insured lf claam for PoslHarvesl is higher,

no recovery will be applicable from lhe affecled insured.

Localizsd Risks

lntamation by lhe lnsured lo be done within 48 hours eilher direclly lo

lhe insurance @mpany, concemed bank, local agriculture department,

govemmenvdistrict officials or lkough toll fiee number (Cenlralized

dedicated Toll Free Number for claim inlimatiorv inlimations can be

redirected to respective lnsurance Companies through baclend) to lhe

insuranc, company. First mode of inlimation wili be centralized Toll

Free Number. ln absence of such a facility, the report can be given to

banks or Govemment ofticials and the same would be forwarded/

inlimated lo lhe insurance company immediately. The banks would

verify the insured delails like crop insured. sum insurcd premium

debited and dale of debit beforc sending lhe same lo insurance

company.

Duly filled Claim form along with all relevant documents is requisite for

paymenl of claims. Local newspaper culting and any olher available

evidence to substantiale occurrence of loss event and severity of the

loss, if any is also required. Evidence of crop loss through capluring

pictures using mobile application, if any is also required.

lf lhe payout under erea approach (based on Aciual Yield dala) is

more lhan localized losses, tle higher claims of two will be payable to

insured.

4. atg.i.l chang.

The lnsured shall immediately notify the Company in wnting of any malerial

ciarEe in lhe risk. in relalion to lhe question in lhe proposal form and the

declaration, and cause at his own expense such additional precaulions to be

laken as circumslances may require to ensure safe operation of the lnsured

items or lrade or business practices lhereby containing the circumstances that

may Oive rise to the claim, and the Company may adjusl the scope of cover

and / or premilm it necessary, accordingly.

5. Records to bo maintained

The lnsured shall keep an accurate recod containing all rclevant parliculars

and shall allow lhe Company to inspecl such.ecord. The lnsured shall wilhin

one month aner the expiry of the lnsurance Policy fumish such 
'nfo'mation 

as

the Company may require.

6. No con3tructivo Notlco

Any knowledge or information of any circumstances or condition in conneclion

with the lnsured in possession of any oflicial ot the Company shall not be lhe

nolice to or be held lo bind or preiudicially affecl the Company notwithstanding

subsequent acceptance of any premium

7. Notlco ot chargo 6tc.

The Company shall nol be bound to take notice or be affected by any nolice of

any trust, charge, lien, assignmenl or other dealing with or relating to lhis

Policy, but the payment by the Company to the lnsured or his legal

representative of any compensation or benelll under lhe Policy shall in all

cases be an efiectual discharge to the Company.

8. Overriding otisct of Pa.t ll of the Schodule

The terms and conditions contained herein and in Pad ll of the Policy shall be

deemed to form parl of the Policy and shall be read as if lhey are specilically

incorporaled herein; however in case of any inconsistency of any term and

condition with the scope of cover contained in Part ll of the Policy then the

term(s) and condition(s) contained herein shall be read mutatis mutandis with

the scope of covernerms and conditions contained in Part ll of the Policf and

shall t€ deemed to be modified accordingly or sl,perseded in case of

inconsislency being ireconcilable.

9- Dutles ol tho insuEd on occur'9nc6 ol lors

On the occurrence of any loss, within the scope ol cover under the Policy the

lnsured shall:

a) Forthwilh tle/submit a Claim Form in accordance with 'Claim Procedure'

Clause as provided in Pad ll ofthe Policy.

b) Allo\fl the sutueyor or any aoent of the Company to inspect the losu

damaged properlies p.emises /goods or any olher material items, as per

'the Right to lnspecl' Clause as proviiled in lhis Part.

c) Assisl and nol hinder or prevenl the Company or any of its agents in

pursuance of lheir duties under'Rights of the Company on Happening of

Loss or Damage' Clause as provided in this Pad.

d) Not abandon the insured property/item premises, nor take any steps lo

rectify/remedy the damage before the same has been approved by lhe

Company or any of its agents or the surveyor or lhe loss assessor'

lf the lnsured does not comply wilh lhe provisions of this Clause or other

obligataons cast Llpon the lnsured under this Policy, in lerms oI the other

clauses referred to herein or in tems of the olher clauses in any ol the Policy

documenls, all benefits under the Policy shall be forfeited at the option of the

Company.

10. Rights ot tho ComPanY

On the happening of loss or damage, or circumstances that have given rise lo a

claim under this Policy, the Company may:

a) Enler and/or take possession of the lnsured Area and / or Crop cultivated,

where lhe loss or damage has happened

b) Keep possession of any such lnsured Area and examine sort, arrange

remove or ollErwise dealwith the same; and,

c) Sell any such Crop or dispose ol the same for accounl oI whom il may

concem. The po$€rs confured by this condition shall be exercisable by

the Company at any time until notice in writing is Oiven by the lnsured that

he makes no claim under the Policy, or if any claim is made, until such

claim is finally determined or withdrawn. The Company shall not by any ad

done in lhe exercise or purported exercise of its powers hereunder

PART III OF THE SCHEOULE

STANDARD TER]'S AND CONDITIONS:

1. lncontgstebllity and Duty of Dlaclosuro

The Policy shall be nulland void and no benefit shall be payable in the event of

untrue or incor.ecl statements, misrcpresentation misdescription or on non_

disclosure in any material particular in the proposal form personal stalemenl,

declaGlion and conneded documents, or any malerial information having been

withheld, or a ciaim being fraudulent or any iaudulenl means or devices being

used by the lnsured or any one acting on his behalf lo obtain any benelil under

lhis Policy

2. Roasonable Care

The lnsured shall take all reasonable sleps to safeguard the interesls of the

lnsured against loss or damage that may give rise lo a claim

3. obsorvanco ol terms and conditlons

The due obseNance and fumllment of the lerms, conditions and endorsemenl

of this Policy and the Operalional guidelines in so far as they relate to anything

to be done or complied with by lhe lnsured shall be a condrlion precedenl to

any liabilily oflhe Company to make any payment under this Policy.

3-
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ancur any liability to the lnsured or daminish ils rillhts to rely upon any oflhe
conditions ofthis Policy in answer lo any claim.

lf the lnsurcd or any person on his behalf shall not comply wlh the requirement

of lhe Company, or shall hinder or obstrucl lhe Company in lhe exercise oI the
polvers hereunder, all benefds under lhe Policy shall be lorfeited al lhe option

of the Company.

11. Right to lnspoct

lf required by the Company, an agenurepresentative of the Company including

a loss assessor or a surveyor appoinled in that behalf shall in case of any loss

or any circumstances lhat have given rise lo the claim to lhe lnsured be

permilted al all reasonable times lo examane into lhe circumstances oI such

loss The lnsured shall on being required so to do by the Company produce all

books of accounts, receipts, documents relating to or containing entries

relating to the loss or such orcumstance in his possession and fumish copies

of or extracls from such of them as may be requhed by the Company so far as

they relate lo such claims or will in any way assist the Company to ascertain in

the correctness thereofor the liabilily ofthe Company underthe Policy.

'12. Position alter a claim

The lnsured shall nol be entitled to abandon any Crop/ Insured Area, whether

lhe Company has taken possession of the same or not. As from lhe day of

receipt of the claim amount by lhe lnsured as determined by the Company to

be fil and proper, lhe Sum lnsured tor the remainder of the Policy Period shall

stand reduced by the amount of the compensation.

13. Condition of Avorago
' e lnsured properly be colleclively ol greater value lhan lhe Sum lnsured

Lreon. lhen lhe lnsured shall be considered as being his own rnsurer Ior the

difference, and shall bear a rate able proportion ol the loss or damage

accordingly. Every item, if more than one in the Policy, shall be separately

subjecl to this condilion.

14. Contribution

ll at the lime of the happening of any loss or damage covered by lhis Policy,

lhere shall be existing any other insurance of any nature whatsoever covering

lhe same, whelher eflecled by the lnsured or nol, then the Company shall not

be liable to pay or cont bute more lhan its rateable proportion of any loss or

damage.

15- Frrudulent claims

lf any claim is in any respect fraudulenl, or if any false stalement, or

cleclaration is made or used in support theleof, or if any fraudulent means or

devices are used by the lnsured or anyone acting on his/her behalf lo obtain

any benelit under this Policy, or if a claim is made and reiecled and no court

aclion or suit is commen@d wilhin twelve months afler such rejection or, in

case ol arbatration laking place as provrded therein, within twelve (12) calendar

monlhs after the fubitrator or Arbitrators have made their award all benefits

under this Policy shall be forteited.

16. CencellatiorvTo]mination
'' . Company may al any time, cancelthis Policy on grounds like fraud, moral

\iard or misrepresentation, by giving 15 days' notice in writing by Registered

posl Acknowledgmenl Due post to the lnsured at his last known address in

which case the Company shall be laable to repay on demand a rateable

proporlion of the premium for the unexpired tem ftom lhe date of the

cancellation.

The lnsured may also give 15 days'notice in wliting, to the Company, for the

cancellalion of lhis Policy, in which case the Company shall from the date of

receipt of notice cancel the Policy and refund the premium for the period this

Policy has been in force as per the short period refund grid:

PERIOO ON RISK RATE OF PRE}IIUIil REFUNDEO

LJp to 3 month 50% of prcmium

Up to 6 mooths 25% of premium

Erceeding 12 montis Nit

Upon making any rcfund of premium under this Policy in accordance with the

lerms and conditions hereof, the cover and Company's liability in respecl of the

lnsured shall forthwith teminate.

NoMthstaMing anything contained herein or othedise stated, no refunds of
premium shall be made where any claim has been lodged with the Company or

any benefil has been availed by the lnsured / admined by the Cornpany under

lhe Policy
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Notwithslanding anythang contained herein or otherwise stated, any request of
cancellalion shallb€ conlirmed by Financial Inslltulion (s) whose name appears

in Part I of the Policy.

17. Pollcy Dbputos

It has been agreed between the partaes that any dispute concerning the

inlerprelation of lhe terms, conditions, limilations and/or exclusions contained

herein is understood and agreed to be adjudicated or interpreted in accordance

wilh the dispute resolution mechanism described in the Operational Guidelines

and only competenl Courts of lndia shell have the exclusive jurisdiclion to lry all

or any matters arising hereunder. The matler shall be delermaned or

adjudicated an accordance with the law and practice of such Court

18. Option to. Change of Crop name

lf the lnsured changes the crop planned eadier. he should intimale the ciange

lo the Company, at least 30 days before cut-offdate for buying insurance or

sowing, lhrough linancial institution/channel parlner/insurance inlermediary/

clirectly, as lhe case may be, along with difference in premium payable, if any.

accompanied by sowing certificate issued by lhe concemed village/sub dislricl

level ofticial of the State.

'19. Renewel notlco

The Company shall not be bound to give notice thal a renewal is due Every

renewal premium (which shall be paid and accepled in respect of this Policy)

shallbe so paid aM accepted upon the distinct underslandlng lhat no alteralion

has taken place in the fads contained in the proposal or declaration herein

before mentioned and that nothing is known to the lnsured that may result to

enhance lhe risk of the Company under the guarantee hereby given unless

intimated to the Company and accepted by il in writing. No renewal receipl

shall be valid unless il is on the prinled fonn of lhe Company and signed by an

authorized officiel of the Company.

20. t{otices

Any notice, direclion or instruclion given under lhis Policy shall be in wriling and

delivered by hand, post, to

ln case oflhe lnsured, at the address specified in Part I oflhe Policy.

ln case of the Company:

New lndia Assurance Company Limited

87. M.G. Road, Fort

Mumbai 400001

Nolice and instructions will be deemed served 7 days aner posting or

immediately upon receipt an the case of hand delivery, facsimile or e_mail

21. Cu3tomea Sowico

lf at any time the Insured requires any claritication or assislan@, the lnsured

may conlact the offices of the Company at lhe address specifed, during normal

business hours.

22. Grievancos

ln case lhe lnsured is aggrieved in any way. lnsured should do the following

i. For resolution of any query or grievance, lnsured may contact the

respedive branch oflice ofThe Company or may call us al tollfree no.

ii. ln case the lnsured's complaint is nol fully addressed by lhe insurer.

lnsured may use the lntegrated Gievance Management System (IGMS)

for escalating lhe complaint to IRDA Through IGMS lnsured can.eglsler

hiy its complaint online and track ds slatus. For registration please vlsrt

IRDA website www.irda.gov.in. lf the issue slill remains unresolved.

lnsured may, subjed to vested jurisdiclion, approach lnsurance

Ombudsman for the redressalofthe grievance.



Jurisdiction 0f Oflice

Union Tenitory, District
Ombudsman Office

Office of The lnsurance Ombudsman, 2nd Floor,

Ambica House, Ashram Rd, Ahmedabad - 380 014.

fel | 07 9-27 545441127 546840 F ax 079-27 546142

Emarl brmalokpal ahmedabad@gbrc.co.rn

Gujaral, Dadra & Nagar

Haveli, oaman And Diu

Madhya Pradesh,

Chatlisgarh

office of The lnsurance Ombudsman, 62,
Forest Park, Bhubaneshwar - 751 009.
Tel. : 0674'2596455 /2596003 Fax : 0674-2596429

Emarl brmalokpal.bhubaneswar@gbic co rn

oflic€ ofThe lnsuranc€ ombudsman, SCo No 101-103,

znd Floor, Batra Building, Sector 17-D,

Chandigarh - 160 017 lel. .0172-270lJ4,68 I 2772101

Fax: O172-2708274.
Email: brmalokpal.chandigarh@gbrc.co in

Puniab, Haryana, Himadlal

Pradesh. Jammu E

Kashmrr, Chandiqaft

omc€ ol The lnsurance ombudsman, Fathima Akhtar

Court, 4lh Floor, 153 (old 312), Anna Salai, Ieynampel,

Chennai - 600 018. Tel. : 044-24333668 /24335284

Fax : 044-24333664.
Email: bimalokpal.chennai@gbic.co.in

office ol The lnsurance ombudsman, 2/24 Universal

lnsurance Bldg , AsafAli Road, New Delhi - 110 002

I et. 01 1-232v057 123232037 Fax: 01 1-23230858

Email: bimalokpal.delhi@gbic.co an

Assam, Meghalaya,

Manipur, Mizoram,

Arunachal Pradesh,

Nagaland And Tripura

office of The lnsurance ombudsoEn, 'Jeevan Nivesh',

5th Floor, S. S. Road, Guwahati- 781 001 Tel. . 0361-

213220415. Fax: 036'l -2732937 .

Email: bimalokpal.guwahata@9bic.co.in

Andhra Pradesh,

Telangana, Yanam And

Pad 0f Teritory 0f
Pondicierry

Wesl Eengal, Sikkim,

Andaman & Nicobar

lslands

Maharashha, Area 0f
Navi MumbaiAnd Thane

Excluding Mumbai

Melropolilan Region

olfrc€ ofThe lnsurance ombudsman, 3rd Floor Jeevan

Darshan, N. C. Kelkar Road, Narayanpet
Pune - 41'1030. Tel: 020-32341320.
Email: bimalokpal.pune@gbic.co.in

Oflic€ ofThe lnsurance Ombudsman, 2nd Floor, Janak

Vihar Complex, 6, Malviya Nagar, Bhopal- 462 003.

Tel. : 0755-2769201/9202 Fax : 07 55-2769203.
Email: bimalokpal.bhopal@gbic.co.in

.nilNadu, Pondicherry

And Karaikal(!!iich

Are Parl 0f Pondicherry)

offlce of The lnsurance ombudsman, 6-2-46,
1sl Floor, Moin Court, A C Guards, LakdFKa-Pool,

Hyderabad - 500 004. Tel .040-65504123 I 23312122

Fax : 040-23376599.
Email bimalokpal.hyderabad@gbic co.in

Distncts 0l Ullar Pradesh

: Laitpur, Jhansi, Mahoba,

Hamirpur, Eanda,

Chilrakool, Allahabad,

Mizapur, Sonbhabdra,

Fatehpur, Pratapgari,

Jaunpur,Varanasi, Gazipur,

Jalaun, Kanpur, Lucknow,

Unnao, Silapur, Lakhimpur,

Bahraich Barabanki,

Raebareli, Sravast,

Gonda, Faizabad, Amelhi,

Kaushambi, Balrampur,

Basti, Ambedkamagar,

Sultanpur, Maharajgang,

Santkabimagar, Azamgarh,
(ushinagar, Gorkhpur,

Deoria, Mau, Ghazipur,

Chandauli, Ballia,

Sidha.lhnagar

Karnalaka

Slale 0f Uttaranchal

And The Following

oislricls 0f Uttar

Pradesh: Aqra, Aligarh,

Bagpal, Bareilly, Bijnor,

Budaun, Eulandshehar,

Elah, Kanooi,

Mainpuri, Malhura,

Meerut, Moradabad,

Muzaffamagar, 0raiyya,

Pilibhit, Elawah,

Farukhabad, Firozbad,

Gautambodhanagar,

Ghaziabad, Hardoi,

Shahjahanpur, Hapur,

Shamli, Rampur, Kashganj,

Sambhal, Amroha,

Hathras, Kanshtamnagar,

Saharanpur

Office of The lnsurance Ombudsman, 4lh Floor.

Bhaqwan Sahai Palace, Main Road, Naya Bans,

Sector15, Noida - 201301.
ret 0120-2514250 I 51 I 53
Email: bimalokpal.noida@gbic.co.in

Bihar, Jha*hand

oflice of The lnslrance ombudsman, 1st Floor, Kalpana

Arc€de Building, Bazar SamiliRoad, Bahadu.pur, Palna

- 800006. Tel No. : 0612-2680952
Email: bimalokpal.patna@gbic.co in

Rajasthan

office of the lnsurance ombudsman, Jeevan Ntdhr ll

Bldg., Gr. Floor BhawaniSingh Marg, Jaipur - 302 005

Tel.: 0141 - 2740363
Email: bimalokpal jaipur@gbic co in

Goa, Mumbai

Melrcpoldan Region

excluding Navi Mumbai

& Thane

office of lhe lnsurance ombudsman, 3rd Floor, Jeevan

Seva Annexe, S. V Road, Santacruz (W),

lrumbai - 400 054. Tel 022 - 26106552 i 26106960

Fax 022 - 26106052
Email. bimalokpal mumbai@gbic.co.in

Kerala Lakshadweep

Mahe-A Parl 0l
Pondicherry

Oflice of The lnsurance Ombudsman. 2nd Floor, Cc

2712603, Pulinat Bldg., M. G. Road, Emakulam - 682

01s.Tel : 0484-2358759/2359338 Fax ; 0484-
2359336 Email. brmalokpal ernakulam@gbrc co in

Office of The lnsurance Ombudsman, Hindustan

Building. Annexe, 4th Floor, C.r.avenue,
Kolkata - 700072. Tel No:033-22124339 I 22124U6

Fax 22124U1.
Email: bamalokpal.kolkata@gbic.co.in

Details Of lnsurance Ombudsman

0rissa

Delhi

The details of lnsurance Ombudsman are available below

offce of the lnsurance ombudvnan, Jeevan Bhawan,

Phas+2, 6th Floor, Nawal Kishore Road, Hazaratganl,

Lucknow - 226 001.
fet : 0522 -223133112231330 Fax : 0522-2231310

Email: bimalokpal.lucknow@gbic.co.in

Offc€ of The lnsurance Ombudsrnan. 24th Main Road

Jeevan Soudha Bldg., JP Nagar, 1st Phase, Ground

Floor Bengaluru - 560025.
Tel No. 080-26652049/ 26652048.
Email: bimalokpal.bengaluru@gbic.co rn

The updated details of lnsurance Ombudsman are available on IRDA

website: www.irdai.gov.in, on the website of General lnsurance Council

www. generalinsurancecouncil.org.in, website of the Company

www.newindia.co.in or from any of the offices of the Company

ENDORSEMENT APPLICABLE TO THE

POLICY El r AGREED BANK cLAUSE

It is hereby declared and agreed.-
. Thal upon any monies becoming payable under lhis Policy the same shall

be paid by the Company to the Bank and such part ol any monies so pard

as may relate lo lhe interesls ot other parties insured hereunder shall be

received by lhe Eank as agenls for such olher parties
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. That lhe receipts of lhe Bank shall be complele discharge of lhe Company

therefore and shallbe binding on allthe parties insured hereunder.

N B: The Bank shall mean the first named Financial lnslilution/
Bank named in the Policy.

That if and whenever any notice shall be required to be given or other
communication shall be required to be made by the Company to the
lnsured or any of them in any manner arising under or in conneclron
with this Policy such notice or other communication shall be deemed
to have been sufliciently given or made if gaven o. made to the Bank.

THE NEW INDIA ASSURANCE CO. I,TD.
(Wholly owned by Govt. of India)
Regd. & Head Office :

87, MG Road, Fort, Mumbai - 400001
IRDA Regd. No 190
Website : www.newindia.co.in
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